.Hyderabad. Respondent.
Counsel for the Applicant :Mr.K.K.Chakravarthy
‘Counsel for the Respondent : Mr.B.H.Sharma
CORAM

- HON BLE SHRI B.S.JAT PARAMESHWAR,MEMBER (JUDL.)

AT HYDERABAD

C.P.Wo.62/5% in 0.A.1318/06 Date of Order:l7.6

BETWEEL :
A.Venkat Reddy :Applicant.

AND

1.Senior Superintendent of

Post Offices,;Secunderabad Division,

HOUl BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)

ORDER.
){ As per Honble Shri R.Rangarajan, Member(Admn.) )(
Mr. K.K.Chakravarthy, learned counsel for the a
cant and Mr. B.N.Sharma, learned standing counsel fo
respondents.

2. ~The OA was disposed of by order dated §.9.98.

Operative portion of the judgement reads as below :-
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2) The impugied order .4dt. 16/21.6.95
(Annexure-Xvl) passed by the
disciplinary authority and the order
dated 22.8.96 passedby the appellate
suthority are herebyset aside.

b) The respondent authorities may
consider the necessity or otherwise of
proceeding against the applicant’ for
the alleged misconduct.

¢) In such an event,the disciplinary
proceedings. shall De concluded as
expeditiously as possible.

d) Time for complisige .in regard to
item (») above is 1 (one) moath from
the date of receipt of a copy of this

" order.
iy’ i;;::;:;g;_ki_ﬁ_,ui:-,ﬁk_;___;g:;;ﬁf

3. By that order the punishmeant inflicted on the
Lied '

appl-

icant s set aside that would be if any financial'set

back was there for'the applicant because of the penalty

that should be'cqmpensated'by'paying'him back the gmount

due to him. The direction does not indicate how tg

* treat the leave period. Hence the applicant is—moy

entitled—for—any—payMent Lor leave period. Bet=ihe|is at

liberty to approach the departmental authorities ip

this

connection. As the penalty order has been set asi?e the

suspension period if =zny imposed on the applicant fis to

be treated as duty. and for that suspension period| the

applicant is entitled for full pay and zllowances.

abasly

If

the suspension period amount is not paid,the same [should

L

be paid within 30 days from the date of receipt off a

copy of this order.

T




costs.

sd

With the above direction the C.P. is closed.

[~

{ R.RANGARAJAN

iber (Judl.) Member ( Adrj:
i Dated 17th June, 1959
{ Dictated in Open Court ) &

i[e]

)

ii.
A
%

oo



